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Reconstruction Bank 

STATUTORY RESOLUTION SEEKING 

DISAPPROVAL OF THE INDUSTRIAL 

RECONSTRUCTION BANK 

(TRANSFER OF UNDERTAKINGS AND 

REPEAL) ORDINANCE, 1997 AND 

THE INDUSTRIAL RECONSTRUCTION 

BANK (TRANSFER OF 

UNDERTAKINGS AND REPEAL) BILL, 

1997 

SHRI RAMDAS AGARWAL (Rajasthan): 

Madam, I beg to move the following 

Resolution: 

"That this House disapproves of the 

Industrial Reconstruction Bank 

(Transfer of Undertakings and Repeal) 

Ordinance, 1997 (No.7 of 1997) 

promulgated by the President on the 

24th January, 1997." 

THE VICE-CHAIRMAN: (MISS SAROJ 

KHAPARDE): Mr. Minister, please move the 

...(interruptions) 

SHRI RAGHAVJI (Madhya Pradesh): 

Madam, the Member should speak first. He 

has moved the Resolution. 

THE VICE-CHAIRMAN: (MISS 
SAROJ KHAPARDE): After the 
Minister moves the motion 
...(interrupdons)... Please ,go ahead. 

THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI M.P. 

VEERENDRA KUMAR): Madam, I beg to 

move: 

"That the Bill to provide for the 

transfer and vesting of the undertakings 

of the Industrial Reconstruction Bank 

of India to and in the Company to be 

formed and registered as a Company 

under the Companies Act, 1956, and 

for matters connected therewith or 

incidental thereto and also to repeal the 

Industrial Reconstruction Bank of India 

Act, 1984, as passed by the Lok Sabha, 

be taken into consideration." 

Madam, the Industrial Reconstruction Bank   

of   India   (IRBI),   as   the   hon. 

Members are aware, was constituted under the 

Industrial Reconstruction Bank of India Act, 

1984. The Charter of the Bank stipulates that 

it shall function as the principal credit and 

reconstruction agency for industrial revival 

and co-ordinate similar work of other 

financial institutions as well as assist and 

promote industrial development and 

rehabilitate industrial concerns. Subsqeuently, 

the Sick Industrial Companies (Special 

Provisions) Act (SICA) was enacted in 1985 

with a view to ensure timely detection of sick 

and potentially sick companies, speedy 

determination of suitable measures in respect 

of such companies and for enforcement of 

these measures. Under the provisions of 

SICA, the Board for Industrial and Financial 

Reconstruction (BIFR), the coordination and 

catalytic role for rehabilitation has become 

strongly institutionalised in BIFR. 

4.00 P.M. 

Currently, financial institutions and 
commercial banks are nursing sick units in 
their own portfolio. Keeping in view that the 
role of IRBI as principal agency for 
reconstruction and rehabilitation of sick units 
was no longer there, it was felt that there is a 
need to redefine the role and functions of 
IRBI and transform it into a fullfledged all-
purpose development financial institution. 

Presently, IRBI's profitability and 

other parameters have been adversely 

affected due to its asset structure having 

got heavily burdened with non- 

performing assets and implementation of 

provisioning' norms prescribed by the 

Reserve Bank of India. Hon. Members 

are aware that several changes in the 

financial sector during the last five years 

or so have made it vital for the financial 

institutions to raise funds largely from the 

capital market. This poses great 

difficulties for IRBI which hitherto did 

not have to be competitive in resource 

mobilisation. IRBI's survival in the 

existing financial system would, 

therefore, depend crucially 
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on its ability to mobilise resources, equity as 

well as debt, competitvely and transmute these 

into high quality assets. IRBI, if continued in 

its present form, would not be in a position to 

garner adequate resources for growth and 

would continue to remain uncompetitive vis-

avis other all-India finanical institutions. It is 

also necessary to give IRBI greater functional 

autonomy and operational flexibility in its 

operations. 

The Bill also empowers the Central 

Government to reduce equity capital of IRBI 

and/or convert equity into redeemable 

preference shares. This would facilitate 

financial restructuring of IRBI. Conversion of 

IRBI into a company incorporated under the 

Companies Act, 1956 is expected to provide 

flexibility and consequent ability to the new 

company in responding to the fast changing 

financial system, in reshaping its business 

strategy, in providing it greater managerial 

autonomy and operational flexibility and also 

enable it to enter the capital market for equity 

and debt. 

In his Budget Speech in July, 1996, the 

Finance Minister had announced that the IRBI 

would be transformed into a full-fledged all-

purpose development finance institution. In 

order to speedily implement the proposal and 

as Parliament was not in session, the President 

promulgated the Industrial Reconstruction 

Bank (Transfer of Undertakings and Repeal) 

Ordinance, 1997 (7 of 1997) dated 24th 

January, 1997. The Bill seeks to replace that 

Ordinance. 

I submit that this Bill be taken into 

consideration and passed. 

The questions were proposed. 

THE VICE-CHAIRMAN: (MISS SAROJ 

KHAPARDE): The Statutory Resolution and 

the motion for consideration of the Bill are 

now open for discussion. 

SHRI RAMDAS AGARWAL: Madam, I 

disapprove this Bill. It is the 

tradition of the House that 'the mover of the 

Statutory Resolution should speak first. Since 

you called the Minister I kept quiet. Now you 

have to give me an opportunity to speak. 

THE VICE-CHAIRMAN: (MiSS SAROJ 

KHAPARDE): I would just like to take the 

sense of the House. Sometimes, it happens like 

this. Now let everybody speak and after that 

you will reply. 

SHRI RAMDAS AGARWAL: In that case 
the importance of the disapproval will be lost. 

SHRI RAGHAVJI: Madam, I think he can 

speak on the Statutory Resolution now and 

the Members can speak immediately after 

him. 

SHRI RAMDAS AGARWAL: You can 

take it up now, Madam. 

SHRI RAGHAVJI: He should speak first 

because we have taken up the Statutory 

Resolution and the Bill together. 

THE VICE-CHAIRMAN (MISS SAROJ 
KHAPARDE): The Member has a right of 
reply. At that time, he can make his speech. 

SHRI SATISH AGARWAL 

(Rajasthan): Madam, we can make any 

adjustment. That is a different matter. Mr. 

Agarwal can yield to Mr. Pranab Mukherjee. 

That is a different matter. So far as our rules 

are concerned, under rule 123, the mover of a 

Statutory Resolution has a right to move the 

Resolution and he has also a right to speak on 

that Resolution. The House has the right to 

reject that motion. The consideration of the 

Bill will come only after that. Suppose a 

particular Resolution is carried. Then the Bill 

relating to that is out of question. Even when 

the Resolution and the Bill are considered 

together, the practice in this House is that the 

mover of the Statutory Resolution has the 

right to speak first. 

SHRI S.S. AHLUWALIA (Bihar): Madam, 

the procedure in the House is 
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that the mover of a Resolution disapproving 

of a Bill gets the priority and he has the right 

to move it and also to speak on it. He is the 

right to reply also. Mr. Ramda's Agarwal has 

moved the motion, but he did not speak on 

the Resolution. I think he should be allowed 

to avail of that opportunity and exercise his 

right to reply. 

SHRI SATISH AGARWAL: Even after 

disapproving of the Bill, he will have the 

right to reply. 

THE VICE-CHAIRMAN: (MISS SAROJ 

KHAPARDE): My point is that at the time of 

reply, after the hon. Members conclude their 

speeches, he can 

speak. 
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How can I stop the Minister? I cannot stop 

the Minister at that point of time. 

SHRI RAMDAS AGARWAL: Mr. 

Raghavji pointed out that to you. 

THE VICE-CHAIRMAN (MISS SAROJ 

KHAPARDE): He did not. Nobody pointed 

out that to me. 

SHRI RAMDAS AGARWAL: When it 

was pointed out, you said that the Minister 

had already started speaking and that he was 

just moving the Bill. 

SHRI    RAGHAVJI:    Madam,    Mr. 

Agarwal is the only speaker from the BJP 

party. 

THE VICE- CHAIRMAN: (MISS SAROJ 

KHAPARDE): Now, let Mr. Pranab 

Mukherjee speak. 
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SHRI PRANAB MUKHERJEE (West 
Bengal): I think we need not go into the 
technicalities. If the hon. Member, Mr. 
Agarwal, wants to speak first, let him speak 
first. 

THE VICE-CHAIRMAN: (MISS SAROJ 

KHAPARDE): If the House desires so, I 

don't mind it. 

SHRI RAGHAVJI: The House has no 
objection. 

THE VICE-CHAIRMAN (MISS SAROJ 

KHAPARDE): If nobody has any objection, I 

also don't have any objection. Now, Shri 

Ramdas Agarwal. 
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THE VICE-CHAIRMAN (MISS SAROJ 

KHAPARDE): Mr. Minister, I believe you 

are listening to what the hon. Member is 

saying. 
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THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
S.R. BOMMAI): Madam, ............... 

SHRI PRANAB MUKHERJEE (West 
Bengal): Madam, this is the problem we always 
face here, and I want to lodge my protest. 

THE VICE-CHAIRMAN (MISS SAROJ 
KHAPARDE): Mr. Minister, will you please 
yield for a minute? 

SHRI PRANAB MUKHERJEE: Whenever 
we have a debate, we are confronted with a 
situation. You fix the time for a Minister's 
statement in the midst of the debate. We cannot 
se*ek clarifications; we cannot have the debate. 
Our proceedings get disturbed. Why should it 
be every time at 4.30? Why can't it be done 
before we start a debate or after a debate is 
over? Twice during the discussion on the 
President's Address. I was disturbed in the 
midst before I could complete my speech. It is 
not that the House has always to acommodatc the 
Minister. Therefore, these matters should be 
looked into. I do not know what is happening to 
the House. Everything is in a chaos. They just 
come in to make a statement. They do not decide 
about it in advance. 

SHRI SATISH AGARWAL: Madam, I also 
join my colleague in registering my protest 
against this method. Yesterday and the day-
before-yesterday also this happened. 

SHRI PRANAB MUKHERJEE: Is it that 

4.30 is reserved for Ministers' statements? 

SHRI SATISH AGARWAL: I do not know 
why the Minister's statement has to come in when 
the House about is to adjourn. Why is it that 
when a speech is going on and a Bill is being 
discussed, abruptly the Minister comes in to make a 
statement? Why can't the statements be made at 2 
o' clock before the legislative business is taken up? 
How do you justify the propriety of making a 
statement in 

the midst of a debate? The debate is going on 
and Members are speaking and suddenly our mind 
is disturbed. The issue may be important, but 
this is not the way. This statement can be 
given tomorrow. 

SHRI GURUDAS DAS GUPTA: Madam, I 
do not object to his making a statement. It is the 
Minister's prerogative. He can make a statement 
according to his own suitability and importance 
of the statement that he is likely to make. But, 
the point made by Mr. Mukherjee and Mr. 
Agarwal is important. The Parliamentary Affairs 
Minister and the Parliament Secretariat should see 
to it that the proceedings of the House are much 
better managed than are being done now. It should 
be much better managed. At the beginning of the 
day, the Parliament Secretariat may be informed as 
to how many statements are to be made by how 
many Ministers and on how many occasions. 
Accordingly the time-table of the House can be 
worked out. Otherwise, if you just decide in the 
midst of a discussion, abruptly to bring the 
discussion to an end or postpone it, it does not 
make a good mark on the discussion. Nor 
does it justify any attention to be given to the 
statement of the hon. Minister. Yesterday we 
could not ask questions. The normal practice in 
the House is that we seek clarifications on a 
statement. So, today also we cannot seek 
clarifications. All that I may suggest is that today's 
statement may be the last statement and henceforth 
you can direct the Secretariat and also through the 
Secretariat the members of the Government, 
to inform you in time so that the whole thing 
can be prepared well. Secondly, no discussion 
on any subject should be postponed or adjourned 
to enable a statement to be made, however 
important that statement may be. But, since the 
Minister has appeared before us, let us reluctantly 
listen to him. 

SHRI M.A. BABY: Madam, I feel that we 
have to bifurcate this particular statement, which 
the hon. Minister wants 
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now, its importance, and the style of 

organising the business of the Rajya Sabha. I 

agree with my colleagues that the Minister's 

statement should not be made in such a 

manner that it interrupts a serious discussion 

or debate. I agree that the statement, which is 

being made today is of great importance. I 

thank the Government for having come 

forward to fulfil the promise given by the 

Prime Minister on the floor of this House 

when we raised this issue. The Prime Minister 

had promised that the Human Resource 

Development Minister would make a 

statement. But, what I feel is that we can work 

out a modus operandi for the future. Everyday 

we meet in the Chairman's chamber. The 

Minister for Parliamentary Affairs and the 

Parliament Secretariat can inform about the 

statements to be made. There, it can be 

decided that either before the commencement 

of any discussion or afterwards this can be 

taken up. So, we have to arrange our business 

in a little more organised manner. 

SHRI SATISH AGARWAL: This should 

not be taken as if we are opposed to the 

statement. It is very important. But, you may 

kindly remember that yesterday the Minister 

for Parliamentary Affairs with the permission 

of the Chair made a statement and sought 

leave of the House  to sit up to 6 o' clock on 

the 12th, 13th and 17th. Why? Because it has 

been decided to have a debate on the General 

Budget. This is what has been said yesterday. 

The House gave him the permission, yes, we 

would sit up to 6 o' clock. We are here to 

ccoperate with the Govemment always. Now, 

what about the discussion on the General 

Budget? It has not taken place; and it is not 

going to take place even tomorrow. How does 

this Govemment function? You must have a 

more coordinated approach with regard to a 

structured debate in this House. Today, he can 

be permitted to make the statement. But for 

God's sake, please instruct these Ministers and 

this Govemment to be more coordinated in 

their functioning 
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THE VICE-CHAIRMAN (MISS 

SAROJ KHAPARDE): Mr. Minister, the 

point raised by senior Members of this House, 

Shri Pranab Mukherjee, Shri Satish Agarwal, 

Shri Gurudas Das Gupta and Shri Baby is very, 

very important. Actually whenever there is 

some discussion on some important issue or 

resolution, suddenly, there is a statement by a 

Minister. It disturbs—I would call it—the- 

link or chain of thought. Therefore, I would 

request the Secretary-General, if she is here, to 

take note of it. In future-in consultation with 

the Minister of Parliamentary Affairs—she 

would see to it that this kind of statement does 

not disturb the proceedings of a particular 

debate so that there won't be any kind of a 

problem to any Member. I think she would 

convey the feelings expressed by the hon. 

Members to the Minister of Parliamentary 

Affairs and to the Govemment. As Mr. Satish 

Agarwal and other Members have said, we 

would allow the Minister to make his 

statement, but not from tomorrow onwards. 

So, I think, with the permission of the House, 

I would ask the hon. Minister to make his 

statement. 

SHRI S.R. BOMMAI: Madam Vice-

Chairman, at the very outset I agree with the 

sentiments expressed by Members and by the 

Chair also. They said that when a debate is 

going oh, there should not be any 

discontinuity of that debate-1 do agree that 

there should be a continuity of debate so that it 

is effective. In today's Revised List of 

Business, I have been asked to make a 

statement at 4.30 P.M. It has been printed in 

the List of Business. 

THE VICE-CHAIRMAN (MISS SAROJ 

KHAPARDE): Mr. Minister, please come to 

the point. Please come to the point. 

SHRI S.R. BOMMAI: I am coming to the 

point. 

THE VICE-CHAIRMAN (MISS SAROJ 

KHAPARDE): You make your statement, 

then, we would take up some 

[12 MARCH 1997] 
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other business. 

SHRI S.R. BOMMAI: I would make my 
statement. I must say that the Government is 
prepared to accommodate and Ministers are 
not above the rules of this House or the 
conventions of this House. We are bound to 
respect the sentiments of the Members. 
Therefore, I agree with their sentiments. It is 
not that I am taking any objection. I was called 
by the Chair because it has been listed in 
today's business at 4.30 P.M. This matter has. 
been discussed. I wrote a letter immediately.' 
That is why it has been listed here. Therefore, 
I have been called by the Chair. Anyway, I 
would make the statement. 

STATEMENT BY MINISTER ON THE 

COMMEMORATION       OF       BIRTH 

CENTENARY OF SHRI V.K. KRISHNA 

MENON 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI 
S.R. BOMMAI): Madam Vic e-Chairman 
and hon. Members, some concern was 
expressed in this august House on 6th 
March, 1997 regarding the celebration of 
birth centenary of Shri V.K. Krishna 
Menon. It was pointed out that even the 
inaugural function had been organised 
about a week ago and that very little time 
was left in the centenary year to 
implement the commemorative 
programmes and activities. 

The Government decided to celebrate the 
birth centenary of Shri V.K. Krishna Menon 
for a one-year period beginning from 3rd 
May, 1996. The celebrations would thus 
conclude on 3rd May, 1997. It is true that the 
inaugural function of the celebrations could be 
held only on 1st March, 1997 and we deeply 
regret this delay. 

But let me assure this House that this delay 
was not a result of neglect or any motive. A 
number of factors beyond our control combined 
to cause repeated postponement of the 
inaugural function. We shall now do our best 
to make up for this loss of time and monitor 
the implementation of the decisions taken by 

the National Committee with regard to the 
centenary celebrations. 

I would like to mention that a 71-member 
National Committee under the chairmanship 
of the Prime Minister is guiding the 
programmes and activities of the centenary 
year. A 16-member Sub-Committee of the 
National Committee was given the 
responsibility to draw up an Action Plan. I 
shall enumerate the important items of the 
Action Plan: 

*The Prime Minister has already 
declared in this august House the 
Government's decision to name the 
Calicut Airport after Shri V.K. 
Krishna Menon. 

*A commemorative postage stamp 
on Shri Krishna Menon will be 
released to 3rd May, 1997—the 
101st birthday of Shri V.K. Krishna 
Menon. 

*An annual V.K. Krishna Menon 
Memorial Lecture will commence 
from this year. The modalities of 
this lecture are being worked out by 
the Krishna Menon Society. 

*National Book Trust will bring out 
an up-dated biography of Shri V.K. 
Krishna Menon. The task of 
writting the biography has been 
entrusted to Shri T.J.S. George and 
Shri V.K. Madhavan Kutty. 

*A Seminar entitled, "India and the 
World" will be held on 14th March, 
1997 at the Nehru Memorial 
Museum & Library, New Delhi. 

*It is proposed to set up memorials 
of Shri Krishna Menon at Delhi, 
Mumbai, Chennai, Midnapore and 
Trivandrum. A Committee has been 
constituted to develop the concept of 
these memorials. The Committee has 
already met and its 
recommendations will be available 
shortly. 


